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MINISTRY OF LAW AND JUSTICE
{Department of Legal Affairs)
NOTIFICATION
New Delhi, the 14th August, 2012

GS.R. 632(E).—In exercise of the powers conferred by Section 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely :—

1. (1) These rules may be called the Notaries (Second Amendment) Rules, 2012,
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Notaries Rules, 1956, in Form IIB, for the words and brackets “Competent Authdi‘ity (NOtz:ries),
Government of India/Secretary to the Government of............ (Name of the State)”, the words and brackeis “Joint Secretary
to the Government of India/Secretary to the Government of .............. (Name of the State)” shall be substituted.

[F. No.5(187)2003-NC]|
T.N. TTWARI, It. Secy. and Legal Adviser

Note :—The principal rules were published in the Gazette of India, Part 11, Section 3, Sub-section (i) vide number S.R.0. 324,
dated 14-02-1956 and subsequently amended by GS.R. 370(E), dated 08-07-1997, GS.R. 54°7(E), dated 31-8-1998,
GS.R. 1'(E), dated 05-01-2000, GS.R. 262(E), dated 28-03-2000, GS.R. 630(E), dated 21-07-2000, GS.R. 172(E), dated
12-03-2001, GS.R. 330(E), dated 09-05-2001, GS.R. 460(E), dated 25-06-2001, GS.R. 467(E), dated 09-06-2003,
GS.R. 296(E), dated 19-05-2006, GS.R. 441(E), dated 24-07-2006, GS.R. 501(E), dated 24-08-2006. GS.R. 73(E), dated
09-02-2007, GS.R. 86(E), dated 14-02-2007, GS.R. 319(E), dated 01-05-2007 read with GS.R. 330(E), dated 08-05-2007,
GS.R. 686(E),dated 31-10-2007, GS.R. 51(E), dated 23-01-2008, GS.R. 636(E), dated 03-09-2008, G.S.R. 764(E), dated
03-11-2008, GS.R. | 14(E), dated 24-02-2009, GS.R. 700(E), dated 24-09-2009 and G.S.R. 843(E), dated 25-11-2009,
GS.R. B08(E), dated 14-11-2011 and G.S.R. 49(E), dated 25-01-2012.
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